IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

0O.A.N0.100/04717/2015
&
M.A.N0s.100/1030/2020, 100/220/2018, 100/326/2017, 100/1197/2017,
100/4427/2015 and 100/4428/2015 in O.A.N0.100/04717/2015

New Delhi this the 06th day of July 2020

THE HON’BLE MR.JUSTICE L.NARASIMHA REDDY, CHAIRMAN
THE HON’BLE MR.MOHD. JAMSHED, MEMBER (ADMN.)

Between:

1. Nagar Nigam Shikashak Sangh (Regd.),
Through its President Dinesh Kumar Gaur,
S/o Sh. S.K.Sharma (Aged about 52 yrs),
Regd. Office: Nagar Nigam Vidhyalaya,
Krishan Vihar-1, Delhi-110 086.

2. Ms.Vibha Singh, W/o Sh. S.P.Singh,
R/o A-106, 1st floor, Parsvanath Paradise,
Mohan Nagar, Gaziabad U.P. 201 007,
Aged about 52 yrs, (Teaching Staff)

3. Lalit Goswani, S/o Sh. Ramesh Chand,
R/o 1/1558, Mansarovar Park, aged about 38 yrs,
(Teaching Staff). ...Applicants

(By Advocate:Mr.Ajesh Luthra, Counsel for the Applicants)

AND

1. Govt. of NCT of Delhi,

Through its Chief Secretary, A-Wingh,
5th Floor, Delhi Secretariat, |.P.Estate,
New Delhi-110 002.

2. Union of India, through its Secretary,
Ministry of Home Affairs, North Block,
New Delhi.

3. East Delhi Municipal Corporation,
Through its Commissioner, 219,

Udyog Sadan, Patparganj, Industrial Area,
New Delhi-69.



4. North Delhi Municipal Corporation,

Through its Commissioner, Dr.S.P.M.

Civic Centre, Minto Road,
New Delhi-110 002.

5. South Delhi Municipal Corporation

Through its Commissioner, Dr.S.P.M.

Civic Centre, Minto Road,
New Delhi-2.

6. Director Local Bodies/Secretary,
Department of Urban Development,
Govt. of NCT of Delhi, 9th Level,
‘C’ Wing, Delhi Secretariat,

New Delhi-2.

7. The Lieutenant Governor,
GNCTD of Delhi, Rajpur Road,
Raj Niwas Marg, Delhi-110 054.

(By Advocate: Mr.Gyanendra Singh and Mr.R.K.Jain,

Counsel for the Respondents)

: ORDER (ORAL):

0O.A.N0.100/04717/2015

...Respondents

(By Hon’ble Mr.Justice L.Narasimha Reddy, Chairman)

The OA is filed by the 1st applicant association and other applicants

claiming various reliefs, in the representative capacity. The principal

grievance is about the delay in payment of salaries to different kinds of

employees of the Municipal Corporations.

2.  We heard Shri Ajesh Luthra, learned counsel for applicants and Shri

R. V. Sinha, Shri Gyanendra Singh and Shri R. K. Jain, learned counsel for

the respondents.



0O.A.N0.100/04717/2015

3.  The record discloses that the orders were passed at various stages
as and when Miscellaneous Applications were filed. It is also brought to our
notice that the orders were implemented. As recently as on 15.06.2020, a
direction was issued that in case salary of employees is not paid, the same

shall be released within 15 days.

4.  Today, it is brought to our notice by the learned counsel for the
Respondents, that the very issue is under consideration before the Hon’ble
Delhi High Court in an LPA. It is stated that the Hon’ble High Court has also
taken suo motto notice of the matter relating to payment of salaries to

different kinds of employees including the Teachers.

5.  This OA was filed way back in the year 2015. Several changes have
taken place ever since then. We are of the view that the OA has outlived
its purpose and we accordingly close the same. We, however, make it clear
that if the Association or its members have any specific grievance, it shall

be open to them to seek remedies by approaching this Tribunal.

6.  All the Miscellaneous Applications stand disposed of. There shall be

no order as to costs.

(Mohd. Jamshed) (Justice L. Narasimha Reddy)
Member (A) Chairman

Ipjl



